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of the Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 27— HLA of 2019

THE HARYANA MUNICIPAL CORPORATION (SECOND AMENDMENT)
BILL, 2019
A
BILL
further to amend the Haryana Municipal Corporation Act, 1994.
Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Municipal Corporation (Second Amendment) Act,
2019.

2. In the proviso to sub-section (4) of section 4 of the Haryana Municipal Corporation Act,
1994 (hereinafter called the principal Act), for the words “four years”, the words “five years”
shall be substituted and shall be deemed to have been substituted with effect from the 10th
October, 2008.

3. In sub—section (1) of section 52 of the principal Act,-
@) for the sign “.”, existing at the end, the sign “:”” shall be substituted; and
(i)  the following proviso shall be inserted, namely:-

“Provided that in addition to the aforesaid meeting, every Corporation shall
hold atleast one meeting in every six months of a duration of not less than three
days.”.

(2573)
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STATEMENT OF OBJECTS AND REASONS

1. As provided in the proviso to Section 4(4) of the Haryana Municipal Corporation Act, 1994, the first election
to the Corporation is to be held within a period of four years of its constitution. The Municipal Corporation, Sonepat
was constituted vide Govt. notification dated 06.07.2015 and its four years tenure of constitution has been completed
on 05.07.2019. To conduct the election of this newly constituted Corporation, the process of wardbandi has already
been completed and State Election Commission issued the programme to prepare the ward wise Electoral rolls vide
notification dated 15.03.2019 which were to be published up to 20.06.2019. But it has been intimated by the Deputy
Commissioner, Sonepat to the State Election Commission vide their letter dated 15.05.2019 that due to the Lok Sabha
General Elections - 2019, the staff of Municipal Corporation, Sonepat has remained busy, therefore, the ward wise
voter lists of Municipal Corporation, Sonepat could not be prepared. Keeping in view of the request of Deputy
Commissioner, Sonepat, the State Election Commission extended the date of publication of ward wise voter lists upto
12.07.2019. Due to the reason the election of newly constituted Municipal Corporation, Sonepat could not be held
during the period of four years of its constitution. To avoid legal complications in the matter, it is proposed that an
amendment in the proviso to Section 4(4) of the Haryana Municipal Corporation Act, 1994 may be made to
substitute term “four years” into “five years” to conduct the elections of newly constituted Corporations within
five years from the date of their constitution, due to the practical difficulties involved.

2. Presently, there is a provision in Section 52 of the Haryana Municipal Corporation Act, 1994, that the
Corporation shall ordinarily hold atleast one meeting in every month for the transaction of its business. But not much
fruitful debate takes place in these meetings due to various reasons. To provide for a dedicated forum for meaningful
debates in the interest of the concerned municipalities, a provision may be made in Section 52 of the Haryana
Municipal Corporation Act, 1994 to held atleast one session of Corporation in every six months of atleast three days
consisting of atleast eight hours each day, in addition to the existing provisions mentioned in section 52 of the
Haryana Municipal Corporation Act, 1994. To provide for a dedicated forum for meaningful debates in the interest of
the concerned Corporation, a provision may be made in Section 52 of the Haryana Municipal Corporation Act,
1994 to ensure atleast one meeting of every Corporation in every six months of a duration of not less than three
days, in addition to the existing provisions of meetings mentioned in section 52 of the Haryana Municipal
Corporation Act, 1994.

KAVITA JAIN,
Urban Local Bodies Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 2nd August, 2019. Secretary.
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SRl AT BRI BT fAaRor
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